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Uy this applicetion filed under Section 19 of tae
Acministretive Tribunals Act, 1985 the applicant, who was
working at a Electrical VWireman in the Coaching Supdt's oi_ice

orthern Hailway, has challenged an order

. 1988
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dated 26,56,1988 rejecting his representation dated 3.
: \
seeking chan¢e of his dete o birth from 1,1.1931 to 1,1.1637.

2 aprlicant's case 1s thet his date of birth recoxded

-
o

3
o

at tne time of joining the service in 1937 was 1.1.37.
same vas shovm os L1.1.37 in his leave recora as well, llovever
at a lator ctage sn alteration was made 1in the sawme anc the
date was smovn as 1,1.31. Tals entry was mace in a aifierent
ink, ~ccorxding to the epplicant when he took & loan in 1883
his datce was shown &s 1.1.537 and he .was peid loan on tns besis
o his retirement in 1995. Even in his transter {from the
office of tne Senior Foreman to the present office the cote wa
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only in spril 87, He immedietely macde representatilcon but tlhe
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ication has been opposed by thne responcdents

‘ccording to them, the spplicant according te

nad mace his first representation in Sepk. 1934
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aud/cdercaftep/he n
in fLpril, 1957. 1he'efore, if he hed made his first
te the A.F.© in Sept. 1984 he should have
frca the

six months

rerre. entat
Tribungl within once year and

mevea Uhe
tace of hils rerres enLLb:oﬁ whvie,as a matter of
moved thnls appL!c,i*on only. on 22,7.88, fhe responcdents
have furtner dehied‘the varilous averments mace by
api-Licent and have said that in the case of Class IV eugloyees
ce limit at time ot appointment ic not strictly
> years ot age can aiso

obsecrved and a person w
nis appdlication wnen he

he submits

be arzointed provided
vias wilthin the prescribed dge limit and according tc the
appllicent when he was selected in June 56, he was within
the age Lliuit though he was apFOLnueG on 6.7.57. as fax
oy 5
23 gefecenec
as ukeA@ Yldewaden mace by the applicant in regard to the
leave atcount 1s concerned, the respondents stand is taat
at the place of work while

are maintained
maintained in the D..M'S, office

the service records are
and 1f there 1s any wrong entry in the leave recoxd, it
canncty over—ride the authenticity ot the service recoxd.
It iz clso thelr case that even in the leave account Y
the ¢aote of birth is recorded as l.1.3L but it wes later +het
a5 '
, by 2ol one 'lt/changed to 7! But when ‘this caume to
ci of the +~.¥,0, he changed it cte 1.1.31 cpd also
They have alisc saic

ment on the correction.
'in thc Service Aec > 1d
2t the entry ot date of birth/has been uuly signed by

made an endorse

in Engllich in token of
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he n:s also put his thumb impression. In regard tc the
application for loan, the respondents stand is that they

mentioned by the applicant in the loan form.
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regarding the date ot birtn ot

have wentioned it alt the instance
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the appiicant and

ed a r

with the date of birth which has been

he must

of the applicent

ejoinder and has re-=iterated

the stanc he has taken in the application and also talen

excertion to the allegations made by the respondents in
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rejerc to the applicéant's hand having been suspected in the

crances macde in the records.
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have heard tne lesrned Counsel for the parties

end save also perused the original service record of the

eppiicaont. In the seovice record in the lesve account form
piaced at page 6 pertaining to the periocd 9.2.81 tc-5,11.85

the cdite of birth of the applicent is shown as 1.1.31. In
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on 13.2.84 to 1,1.31. In vet

he leave account for the period 1973 to 1975, it is clearly

e that the entry of 1.1.31 has been changed to 1.1.37

ater on corrected by the oxders of the 4,F.C

ancther leave account for the

perliod 1971 to 1973 tne date of birth has been shown as

the periods 1962 to 1964, 1964 to.

been
whers 1.1.31 has obviously /changed

There are subseguent encorsements

corrections mede in the forms znd

. . There 1s over writing in leavé account forus for

1965 and 1958 to 1961 i
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the final entry



shown as 1,1.31 4 '
G, There is atiso employeel!s record ot service which
is placed in his personal file, which shows that the applicant

recorded
was appointed on 6.7.57 and his date of birthas/isl,1.31,
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This has been signed by the employee and there is also

thumb impreszsion. There is no over writing on this ftoxrm,
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There 1s also a document which gives the Bio=Da &

applicant, which is a part of the service book oi the

+h

empioyee and this also shows his date of birth as 1.1.31.

e “The document on which rellance can be plach
decord of Service, which 1s availlable in the service record
anc which does not show that his date ot pirth was 1l.1.37.

OUn the other hand there 1s a very clear entry on this

docucent that the date of birth of the applicant 'is 1.1.31.

This has to be considered as . authentic for the purposes
of determination of the dete of birth or the appl icant,

In any case even some ot the leave record forms on wailch the

applicant is relying in support of his ccntention taat his
\ : as
date of blrth was 1,1,37 show the date of birth/1.1.31 anc on
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some oi them there is a distinct over writing which has . been

corrected by the responuents when the same must have coume

e

to their notice.
also
S Yhe applicant has/not been able to provide any other

.

document in support of his contention except his appiication

by

in connection with the . lcan which he had taken frowm the

on the application .ge
Society, The entry oi the date ot birtnfha: oﬂeq<
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by the applicant himseli cnd this document cannot be used

28 & coxreporastive evidence in. support of his plea of
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change of date of birth.
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sionca nls cervice card in English wilii go to indicote
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that the arciicont must have studied in some school, but

heeon ecntered in the school reglster, i

res.ondents specially the service recOILS, Wnerc t e epplicoin
/

nas ciined ond the entiles are clearly lecible hzve

+o be taken as reliable docuiient. The date of birth

recciCed in service record and attested otficer of
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bhe oy artment and signed by the employee has Lo be taken

areer does not sustain, I aslso do ate find force in the

contention raised by the learned ccunsel for the re
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Laat Li The applicent came to inow of error in his recorce
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or actlion arcze In 1984 and his applilicztion made in 1948
sarred in Ltimitation.

. (n the esbove consicerations, I do not find any

werit in tnie applicetion enc. dlemies it with costs on
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